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Shri V. P. Nayjur: From the answer
oi the hon. Minister placed on the
Table 1 find that the terms of re- 
ference of the high-level committee
included the analyses of the various
factors based on hydrological data.
lAay 1 know the period for which
systematically collected hydrological
data was available to this Committee?

Shri S. K. Patll: I would require
notice for that question.

Dr. Ram Subhag Singh: May I
know whether the construction pro
gramme of this project is going to be
delayed in any way as a result of the
investigation by this Committee?

Shri S. K. PatU: I don’t think that
the programme will be very much
affected since we have already spent
so much money on it.

Shri Jafp&I Singh: Is it a fact that
since Kosi finds a strange bed very
often, frequently, engineers are
frightened to grapple with her pro
perly?

Mr. Speaker: It is all figurative
language.
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Shri Shree Narayan Das: May I
know whether it is a fact that an ex
pert cortimitee like the Central Water
and Power Commission team on the
Kosi Project have not agteed with the
conclusions of this committee and
they have submitted a separate note?
If they have submitted a separate
note, will that be laid bn the Table
of the House?

Shri S. K. PatU: The ^hole matter
is under examination and I think it
is not proper to lay on the Table only
a part of it. That examination would
be over very soon and the work will
proceed.

Central Council of Local Self
Government

f  Shri Shree N a ray an Das:
] Shri Radha Raman:
| Shri Bibhutl Mfshra:

*283.  ̂ Pandit D. N. Tiwary:
I Shri Tangamani:
| Shri Hem Raj:
(_ Shri Daljit Singh:

Will the Minister* of Health be
pleased to state:

(a) the subjects discussed in the
Central Council of Local Self Gov
ernment h»ld in the month of Sep
tember, J957 at Srinagar;

•(b) the nature of decisions taken
and recommendations made; and

(c) the extent to which these deci
sions have been* accepted by the State
and Central Governments*'

The Minister of Health (Shri
Karmarkar): (a) and (b ). A copy of
the Agenda for the Third Meeting
of the Central Council o f Local Self-
Government held at Srinagar in
September, 1857. together with the
resolutions passed are laid on the
Table of the Lok Sabha. [See Ap
pendix II, annexure No. 10.]
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(c )  The Resolutions passed at the
Meeting have been communicated to
the State Governments for implementa
tion. The resolutions which concern
the Centre, are under consideration.

Shri Shree Narayan Das: May I
know whether the various State Gov
ernments have given their opinions
with regard to the recommendations
made by thus Conference?

Shri Karmarkar: The State Gov
ernment representatives were there.
We had full discussion. And one of
the subjects which occupied great im
portance m that Conference was what
was known as ‘democratic decentrali
sation’ and giving panchayats more
powers There was very useful dis
cussion and all the State Governments
expressed their views m that Confer
ence.

Shri Shree Narayan Das: In view of
the fact that such conferences have
become an annual feature, I would
like to know also whether the confer
ence assesses whether the recommen
dations made by them are being en
forced by the Central Government
as well as the various StaU.‘ Govern
ments.

Shri Karmarkar: We do not exercise
any force in that matter. This annual
conference is a very useful one. There
all the State Governments express
their views.

Mr. Speaker: That is not what he
wants to know.

Shri Karmarkar: We do not use
force on them.

Mr. Speaker: He does not want any
force to be used. He wants to know
how far the recommendations of the
earlier conference are implemented
and whether the conference tries to
find out that.

Shri Karmarkar: That is the first
item on the agenda of each confer
ence.

Shri Taatamanl: In view of the
fact that already two such council
meetings have taken place, and in

this Conference, which was presided
over by the Health Minister himself,
he remarked that panchayats must
take up more responsibilities and
more finance should be made avail
able to them for land reform and other
matters, may I know whether at least
after this Conference, where vaidous
resolutions have been passed, resolu
tion No 2 regarding co-ordination of
commim1' "  development will be put
into ope- ation'’
' Shri Karmarkar: That is what I
have just referred to. We have re
quested the State Governments to
entrust greater responsibilities to the
panchayats. We are looking forward
to the State Governments implement
ing that resolution.

Shri Biren Roy: There was a model
Municipal Act under which the various
municipal associations in the different
States will be brought under one
authority Was that draft taken into
consideration?

Shri Karmarkar: My hon. friend’s
question contains at least three errors.
The model Act which he referred to,
is it the Health Act or the Municipal
Act’

Shri Biren Roy: The Municipal Act.

Shri Karmarkar: That question came
up before this Council It was being
considered We were trying to do
justice to that problem through the
Committee appointed by the Central
Council of Local Self-Government.
But it was found that in view of the
varying conditions, such a draft could
not be made applicable to every part
of the country. Further, in this matter
each State is autonomous. Therefore,
we have left it to the States to draft
such Acts as they find necessary.

Shri Biren Roy: May I know..........

Mr. Speaker: The hon. Minister has
replied that no such draft was pre
pared. The hon. Member ib assuming
that the draft was prepared over the
head o f the various State Governments
without consulting them. The Minis
ter says that it is not correct.
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Sardar Iqbal Singh: May I know
whether the question of more finance 
to the panchayats was also considered 
and, if so, with what result?

Shri K a n n a A u : Yes, Sir, the
advisability of making panchayats 
financially better was also considered. 
On that matter also there was a 
general consensus that not only must 
their finances be improved, but that 
they should be given greater res
ponsibility in that matter.

Shri Hem Raj: May 1 know, Sir, 
whether the question of decentralis
ation has been considered by such 
conferences year after year? From 
the papers it is cleex that the ques
tion o f {heir reorganisation has not 
been decided so far. In view of the 
fact that in some of the States elec
tions to local bodies have not taken 
place for a long time, may I know by 
what time the question of decentralis
ation of the district boards and local 
boards will be finalised?

Mr. Speaker: How does it arise out 
of this question? Hon. Members are 
aware that this is not a Central sub
ject. The Health Minister convenes 
a Conference for the purpose of dis
cussing various matters so that some 
of the wholesome provisions made 
here may be implemented. One of 
these provisions is decentralisation 
and giving responsibility to the 
panchayats. This House has no 
jurisdiction over the State Govern
ments, to ask them or force them, to 
undertake elections immediately, or 
modify their Acts.

Shri Karmarkar: There is one part 
of the question which is relevant.

Now this question assumed .im
portance in this particular session, 
because there was a committee 
appointed on behalf of the Com
munity Development Administration 
under the Chairmanship o f Shri 
Balwantray Mehta. They were think
ing that in order to coax: development 
further, the panchayats should be 
given greater responsibility. We went 
into this matter. They placed before

the House a view that group, or zonal 
panchayats, Aiould be entrusted with 
all responsibility for development 
Some Governments, the Madras Gov
ernment, for instance, have gone ahead 
with that proposal. Now that com
mittee is submitting its report and 
then it will be for the State Govern
ments to implement i t

But as you have rightly observed, 
this is much a matter for the States.
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Shri Tangamani: From the state
ment we find that even sdch a scheme 
as the 'Health Insurance Scheme (con
tained in Resolution No. 4) could not 
be implemented for lack of finances 
and the hon. Minister who presided 
stated that at least the recommend
ations of the Taxation Enquiry Com
mission should be accepted and im
plemented. May I know whether fit 
least steps will be taken for imple
menting the Taxation Enquiry Com
mission's report?

Shri Karmarkar: Taxation Enquiry 
Commission? In regard to local 
finance, I would like to have notice.

Shri Tangamani: The hon. Minister 
himself referred to that.

Mr. Speaker: Hon. Members should 
know that the question has been suffi
ciently answered. The statement con
tains the agenda and the resolutions 
passed. If we were to take item after



Ora! Answ ert 20 NOVEMBER 1M7 Oral Answers 1354

item at  the agenda and resolution 
after resolution, it will not be finished 
within one hour. Hon. Members 
should elicit information and not 
m »to  suggestions as to what ought 
to be done. It is not a discussion 
that is being carried on.

*To TT*T : VTT A  ;¥FT
j  fa  tt Nfafaf*?*
«n, ^
?rrf^r % *ts FTFfhr
VT ^TPT gin  t .  WT I 7? TT 
•aft fkw R  frtrr mrr ftp **fr * u * if i
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I wish that the hon. Member under
stands the scope o f this Conference. 
The scope of the conference was to 
pick out certain important subjects 
and not to go censoriously into the 
administration, as to where elections 
have taken place and where elections 
have not taken place. This is a con
structive Conference.

Operational Efficiency in Railways
*284. Shri Bibhutl Mishra: Will the 

Minister of Railways be pleased to 
state:

(a) whether Government contem
plate any master scheme to operate in 
Second Five Year Plan to improve 
operational efficiency;

(b ) the nature of the scheme and 
the total amount proposed to be spent 
thereon; and

(c) how far the scheme is expected 
to prove efficatious in the improve
ment of operational efficiency?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) to (c).
The improvement of operational effi
ciency of the Railways, with a view 
to achieving the fullest possible utili
sation o f the available line capacity 
and rolling stock, is receiving constant

attention. Statistics, measuring the 
operational efficiency, are scrutinised 
regularly and steps are taken to im
prove the performance wherever 
necessary. A number of measures 
which have been adopted for improv
ing the wagon and engine usage are 
listed in the statement placed on the 
Table of the Lok Sabha. [See A p
pendix II, annexure No. 11], Govern
ment have no master scheme in view 
other than what has been mentioned 
above. An exact assessment of the 
expenditure on these measures cannot 
be made.
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Mr. Speaker: He may put a question.
The statement contains, for the 

purpose o f full information, many 
things which have not been asked, or 
may be incidental to it. I am not 
going to allow derailed examination 
o f a statement that is placed on the 
Table of the House. It is enough if  
a statement is placed: properly speak
ing, I ought not to allow supple
mentary questions at all, unless the 
statement is defective. W e are going 
into too much of discussion with 
regard to these matters.

Shri Blnaal Ghose: On a point o f
order, when a statement is placed on 
the Table, it is in lieu of an oral 
answer. Therefore, there should be 
supplementaries on the statement.

Mr. Speaker: It is not that there
ought to be supplementaries. * It ia 
opcpi to me to allow or not to allow. 
If I consider the statement full and 
complete, no supplementaries will be 
allowed.




